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Dr. Tariochan The trial Court will allow the appellant three 
Sl̂ gh months’ time to make the payment before it puts 

Shrimati into operation its order under appeal with the 
Mohinder Kaur modification made by me.

Mahajan, J. ,
For the reasons given above, I modify the 

order of the trial Court fixing the maintenance of 
Rs. 80 and substitute therefor Rs. 50 per mensem; 
otherwise the order granting maintenance and 
litigation expenses will stand.

There will be no order as to costs.

B. R. T.
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CIVIL MISCELLANEOUS  

Before Daya Krishan Mahajan, J. 
DASAUNDI and others,— Petitioners 

versus
T he STATE of PUNJAB and another,—Respondents.

Civil Writ No. 646 of 1959

Gram Panchayat Act (IV of 1953)— Section 109— Pro- 
ceedings under—Whether criminal or administrative—  
Complainant Panchayat—Whether can try the offender—  
Power to award compensation—Whether vests in the Pan- 
chayat.

Held, that the proceedings under section 109 of the 
Gram Panchayat Act, 1953, are criminal proceedings and 
not administrative or civil proceedings and have to be 
taken in conformity with Chapter IV  of the Act, which 
deals with the “Criminal Judical Functions” of the Pan- 
chayat. It is of fundamental importance that in criminal 
matters the rules of procedure should be strictly  complied 
with because they affect the liberty of the subject, and 
in any case no proceedings can be taken in the absence of 
the accused.


